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'should be withdrawn and there should
have been conshltation with the Opposi-
tion Parties and on the basis of the con-
sensus | new Bill should be brought be-
fore this House.

SHRI UMA SHANKAR DIKSHIT : He
has raised certain questions of merit und
varioas details. We are at the stage of
introduction of the Bill. All these matters
can be considered by the House freely at
fthe time when the Bill is taken up for
consideration and we shall certainly deal
with them, with the question he has rajsed
as to why defections have taken place and
s0 on. Our understanding of the opinion
of the House is that the House as a whole

has heen wanting a Bill of this kind 1o
come hefore it.. .

-

(Interruptions)
™R. SPEAKER : Th: quastion is ;
.“Thzl leave be granted to introduce a
Bill further to amend the Constitution
©f India.”
The motion was adopted,

‘SHRI UMA SHANKAR DIKSHIT :
Sir, 1 introduce the Bill.

—_—
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Sir, the hon. member has made scme
statements of facts and some statements of
opinion. In his statements of opiniouns, he
has levelled some grave and unfounded
allegations and some insinuauon hac also
been made. That part 1 strongly deny and

repudiate, But about the statement of tacts
1 would submit what he has stated is
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absolutely correct as a matter of record.
1t is aiso true that as per the provisious of
the Tariff Commission Act the reports of
the Commission had to be luad ‘on the
Table of the House within three  months
failing which the reasons for non-comp-
liance have to be submitted. 1 am sorry 10
say that it has not been done, and it could
not he donc in some cases, But 1 also like
to add .that out of the seven reports sub-
mitted by the Tariff Commission in the
period referred 10 by the hon. Member,
four have niready been laid on the Table
of the House and only three could not be
laid. Tt is also true, as he has stated, that
they they refer to viscose, acelate filament
and staple fibre. synthetic fibre, staple
fibre and spun yarn.

1 also agree with the hon, Member that
the price structure of these yarns show a lot
of distortion and in some cases. to my

mind, unjustifiable price " rise.
So, the Reports of the Commission
deserve a consideration in d:pth, As vou

will find. the different reports submitted
by the Commission pertain to diiferent
Ministries. So. they have to be looked in-
to not by one Ministry, they have to be
decided upon in consultation with various
Ministries. So, time has been taken and
it has been found that, because of the
pussage of time, some new factors nave
emerged. These factors have 1o be taken
into account for u re-calculation anug re-
fixation of rational prices.

I can only suy that the provisions of the
law could not be complied with, and we
are extremely sorry for that. 1T must
express my unqualified regret for that be-
fore the House. The distortion and the
unjustifiable price rise that has taken
place will be remedied und rectified und a
rational price structure will be introduced.
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MR. SPEAKER: The Minister has
-expressed regret. What more is required ?

The reference to the Commitiee cannot be
done every time.

oft 7y ferma : g alfas Tt A 2

I have made a primu facie case.
MR. SPEAKER : Even yesterday when
we dealt with this matter, when the

Minister who did not lay it on the Table
vin time expressed regret, we accepted it.
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MR. SPEAKER : 1 thiok we should ac-
-cept his regret. So far as the instructions are
-concerned, the mecessary instructions must
be issued. So far as the price structure
and other matiers referred to in the report

are concerned, they can be discussed here.
So far as the procedural, technical or legal
point of not laying it on the Table with-
in the allotted time is concerned, he has
-expressed regret. Do we not accept that
-and say that in future it should not recur ?
1 wonder what he has mentioned in his
speech can form part of this motion. The
Privileges Committee has just to say whe-
there it is wrong or not. The Minister
Mimself has accepted it and we accept it.

Minister has
regretted  it.
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1 have made cut a prima facie case.

MR. SPEAKER : There is no question
of privilege,

SHRI SHYAMANANDAN MISHRA
{Begusarai} : May 1 submit thai this de-
serves structures from the chair because
the lack of presemation of this particular
report has affected vitally the economy of
this country 7

MR. SPEAKER : If you want structures,
I strongly disapprove of it. The Minisier
ha- row expressed his regrat. T accept it
I arh not going 1o tolerate it in future.
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MR. SPEAKER : He has expréssed his
regret.  What else do vou want? I have
not given my consent.
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FT T AE WA AT E | AT W LT
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MR. SPEAKER : ] am not holding it
in order. [ am not giving my consent.
{Inerrupions)y -

SHRI JYOTIRMOQY BOSU (Diamond
Harbour): We are debating price-rise
every day, Mr. Madhu Limaye has men-
tioned things which add fuel 1o the fire.
I am not talking about the Minister whe
has recently taken over charge of the
Minisiry. 1 am talking about the Mimster
who has been in-charge of the portfolio
and who has been hand in glove with hie
business ... (/nterruprions) This is g very
serious matter. This should be referred
to the Privileges Committee,

MR. SPLAKER : Afier the regret, I
am not going 10 do it. (Interruptions)

PROF. MADHU DANDAVATE (Rajs-
pur) : Yesterday's case and today's case
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{8hri Madhu Dandavate.]
are different. In yesterday's case, the re-
ports were laid. Here, that was not done.
Therelore, this is really a wilful breach of
.privilege. The provision, which are already
there on the basis of the rules should not
be violated. He should be allowed to take
the leave cf the House ...(Interruptions)
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SHRI SHYAMNANDAN MISHRA :

The hon. Member has tried 1o reveal some
hidden dimensions of the delay. He has
tried 1o establish a prima facie case that
this delay has resulted in national loss and

has caused damage to the Indian econo-
my ... (lferruptions)

MR. SPEAKER : If the House wants
to discuss any other thing, they are vpen
to discuss it. So far as this legal matter
is coacerned. that it was not laid within
3 mcnths, he has owned it. He has appo-
logised it. I put it to the House, whether
they accept it, and [ heard, they accepted
it. (Interruptions)

SHRI SAMAR GUHA : The maler was
rot placed before the Hous: ...
(Interruptions) o

MR. SPEAKER : | am sorry; | am not
allowing it.

SHRI PILOO MODY (Godhra): |1
would like to draw your atiention to the

difference in what happened yesterday and
what happened foday. What has happened
today is that as resalt ef the non-presen-
tation of this report, a considerable da-
mage has been done to the Indian eco-
nomy. Therefore, this cannot be consi-
dered as an aberration or a temporary
aberration or a forgetfulness ar a techni-
cul offence for which an apology would
be merely enough, We feel that because it
has caused such considerable damage to
the Indian economy, there was a wilful
and deliberate lapse in not presenting it.
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Privilege

PROF. MADHU DANDAVATE: Is
it your ruling that no privilege is involved 9
(Interruptions)

MR. SPEAKER : If you want to discuss
the other matters. 1 have no obijsction.
You can discuss in the House. 1 will allow
it

PROF., MADHU DANDAVATE: Is it
your ruling that no contempt is involved
here ?

MR. SPEAKFER: You can discuss
in ths House. But so far as privilege is
concerned  that matter is over with the
regrel. .
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“The Speaker, if he gives consent

under yule 222 and holds that the mat-
ler propoted 1o be discussed is in order,

shadl after the questions and before the

list of business is entered upon, call the
membe: concerned, who shall rise in his

place und. while asking for leave to
raise the question of privilege, make a
short statement relévant thereto.”
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1 am not giving my consent to it.

So far as the other matter is concerned,
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it is finished when he hus expressed the
apology.
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